IN THE CENTRAL MOMINISTRATIVL TRIBUNAL : HYBERABAD BEWNC
AT HYDERABAD
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Bztween -

The Oirector of Census Operations,
Posnett Bravan, Ramoti,
Hyderabad (AP) .

... Applicant
And :

1., Md.%amohammad s/o
Nasar Mohammad,
Aged about 45 years,
Occupation: Ex-Tabulator,
resident of #.No.,9~10-92,
Near Hznuman Temple,
Parkal, Jarangal Uist.

2. Chairman & Presiding @fficer,
Inijustrie& Tribunal Cum Labour
Court, Warangal.

voe tespondents

Counsel fer the Applicant : ° Shri V.Bajeshuer Rao, Addl.CGSC

Counsel -focr the Respondents ¢

CORAM

[ns]
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p .
THE HZN'BLE SHRI R.RANGARAJAN @  MEMBER (/)

- (Order per Hon'ble Shri R.Rangarzjan, Member (A)
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ThEt s spotient_No3A(TH this 0.A.S.R. iefEx-Tabulator

unde; the Qirector qF Lensus Operesticns, Hydersbad. He th
filed & claim statement under ssction 2-A () of Industrial
Uisputes Acﬁ.an the fila of Respondent Wo.Z praying for seting-
aside-the order of His termination dt.27-2-82 and for s further
direction dx to the respondents in that C.1.0.80.2/98 to re-

ingtate him as & Tabulator with the continuity of service to-

gether with all attendent benefits anmd full backuages.

Ze The presant ODASR is filed by the Director of Census
Operations, Hyderasbad, to stay the brccaedings in the dX
CID No.2/96 on the file of the Respondent No.2 in the GASR
cantend;ng that thé Respondeﬁt ND:Z has no jurisdictiocn to enter-

tain tha C.1.0.No.2/96.

has

3. The office/raised an objection stating that this Tribunal
has no juriédiction to entertsin any application under |sectionl9
of the A.T.Act, 1965 against the order/award aof the Lebour Court
in view of the decision of the Supreme Court in CA 3370/96 repor-
ted in 1996 (1) SCC 69,
4, ihe learned counsel for the épplicant submits that this

only the original , ‘
Tribunal/has ma/jurisdiction and . the other courts do mMpt have any

Jurisdictien tg deal with these matters. He has alsao ahnexed the

judgemant of this Tribumal in similar circumstances to |[this G.4.58.

S, Shri V.Rajeshwar Rao also relies on secticn 28 pf the

n— -
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Warangal in the case =za taken on thelir file and hence

®

A.T.Act that this Tribunal has criginal jurisdiction tg¢ deal

with the matter and no other Court has the jurisdictio

It is now statsd for the applicant’'s counsel that

notice has been issued by the Industrial Cum Labgur Co

%
the further proceedings in the Labour Court to be stay

T The applicent may advence. this contention in the

Tribunal cum Labour Court, Warangsl (Responcent No.2 h

e

the
Lty
He wants

Edc‘

Industrial

srein) and

above
pray for necessary relief on the basis of the/contentipn. The
Labour Court may decide the issue in accordance uwith the Law.
Be The Office note is disposed of as above.
Ie In view of the above, the U.A. may be numbered and no
further direction i1s required in this 0.A.
10, The O.A. is disposed of as above. No order as tdg costs.
(R.RANGARAJAN)
Member (A}
Vit
. / 7o) 1,
Dated:17th January, 1997. Y Quaopsner(Sudt)
Dictated in Gpen Court, g”“%“
R
avl/




Copy to:~
1. The Director of Census Operations, Posnett Bhavan, Ramkoti,
Hyderabad.
2, Sri. M4, R jmohammad, Ex- Tabulator, H.N0,.%-10-92, Near Hanuman
Templ%é.ara gal Dist.
3, Chairman & Presiding Officer, Induistrial "Tribunal C Labour
Court, Warangzl,
4, One copy to sri. V.rajeshwar Rao, addl. cesc, CAT, Hyd.
8, One copy to sri. CAT, Hyd.
6. One copy to Library, CAT, Hyd.
7. 0One spare CODYe.

ram/-
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